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A G R E E MEN T 

BETWEEN 

THE REPUBLIC OF INOlA 

ANO 

THE SWISS CONFEDERATION 

FOR THE AVOIDANCE OF DOUBLE TAXATION 
WITH RESPECT TO TAXES ON INCOME 

THE GOVERNMENT OF THE REPUBLIC OF INDIA 

AND 

THE SWISS FEDERAL COUNCIL 

DESIRING to conclude an Agreement for the avoidance of double 
taxation with respect to taxes on income, \ 

-1t"1{ AGREED as follows: 



- 2 -

Article 1 

Personal scope 

Thi s Agreement s ha ll apply to persons who are residents of onc 
or both of the Contracting States. 

Article 2 

Taxes co ver ed 

1. The t axes to which thjs Agreement shall apply are: 

a) In the case of Indi a : 

the inc ome t ax in cluding any surcha rge thereon; and , 

b) In the case of Switzerland: 

the federal, cantonal and c ommunal taxes cn income (tota l 

income, earned inc om e. income from c apital, indust"rial and 

commerc ial profits . capitals gain s . and other items of 

income). 

2. The Agreement Shall also appl y to any ide nti cal or 
substantially similar ta xes which ar e imposed by eit he r 

Contracting State after the dat e of s ignature of the present 
Agr e em e nt in addition to, or in pla c e of, the taxes ~efer red to 
in paragra ph 1 of thi6 Artiile. 

3. In this Agre ement, the term ulndi an t ax " means ta x tmpos e d by 
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i 
"Swiss tax" means tax imposed in Switzerland, being tax to which 

, , 
this Agreement applies; and the term Iitax l' !means Indian tax or 

l 
Swiss tax, as the context requires; but th~ taxes in the 
preceding paragraphs of this Article do not include any penalty 

" ' 

or interest imposed under the law in force jin either Co~tracting , 
State relating to the taxes to which this Agreement applies. , , 

4. The competent authorities of the 

.-
j 

Contracting States shall 
notify to each other any signifitant , changbs which have been 
made in their relevant respect.iv~ taxation~ laws. 

Article 3 

General definitions 

1. In this Agreement, unless the context otherwise requires: 

i , 
a) thi 'term "India" means the territory of India and includes 

. ! 
the territorial sea and the air space ~bove it. as well as 
any other maritime zone in which Indii has, sovereign rights, 

. other rights and jurisdictions~ according to the Indian law 
and 1n accordance with international l~w; 

: 
i 
• 

b) the term "Switzerland" means the Swis J Confederation; , , 
; 

c) the terms Iia Contracting State" and "~he other Contracting 
State" mean India or Switzerland, as ihe context ~~quires; 

I 
I 

, , 
d) the term "person" includes an individual. a company. a body 

of persons. or ;ny other entity which l is taxable ~nder the , 
laws in force in either Contractino State; 
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e) the term llcompany~ means any body corporate or any entity , 
which is treated as a company under the taxation laws of the 

1 
respective Contracting States; 

f) the terms "enterprise of a Contracting ;State' and 'enterprise , 
of the other Contracting StateN mean, respectively, an 

enterprise carried on by a resident of la Contracting State 
and an enterprise carried on by a resident of the other , 

Contracting State; 

9) the term "competent authority" means, i n the case of India, 
i 

the Central Government in the Department of Revenue or their , 
authorised representative, and, in the ; case of Switzerland, 
the Director of the Federal Tax Administration or his , 

authorised representative; I 
I 

h) the term "national!! means any 1ndiv1du~1 , possessing the 

nationality of a Contracting State and ! any legal person, 
partnership 

in force in 

or association deriving 

the Contracting State; 

, 
it s ~tatus from the laws 

I 
i) the term "international traffic" means ! any transport by an , 

aircraft operated by an enterprise of ~ Contracting State, 
except when the aircraft ;s operated solely between places in 

the other Contracting State; ; 
I , 

j) the term "operation of aircraft" shall ; mean business of 

transportation by air of passengers, mail. livestock Dr goods , 
carried on by the owners or lessees or· charterers of afr-, 
craft, including the 'ale of tickets f~r such transportation , 

on behalf of other enterprises. the incidental lease of air­
craft and any other activity directly ~ onnected with such , 
transportation; 

k) the term "fiscal year~ means : 
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(i) in the case of India, the "previous year" as defined in 
the Income-tax Act of India; and 

(ii) in the case of Switzerland, the calendar year. 

2. In the application of the provisions of this Agreement by a , 

Contracting State, any term not defined therein shall, unless 
the context otherwise requires, have the meaning which it has 
under the laws in force in that State~relating to the taxes 

which are the subject of this Agreement. 

Article 4 

Fiscal domicile 
j . 
, 

1. For the purposes of this Agreement, the term "resident of a 
Contracting State" means any person who, under the laws of that , 
State, is liable to taxation therein by reason of his domicile, 
residence, place of incorporation, place of management or any 

other criterion of a similar nature. 

2. Where by r~ason of the provisions'6f paragraph 1, an 

individual is a resident of both Contracting States, then his 
residential status for the purposes of this Agreement shall be 
determined in accordance with the foliowing rules: 

a) he shall be deemed to be i resIdent of the Contracting State 
in which he has a permanent home available to him. If he has 
a permanent home available to him ~n both Contracting States, 
he shall be deemed to be a resident of the Contractin State 
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b) if the Contracting State in which he has his centre of vital 
interests cannot be determined, or if h~ doe~ not have a 
permanent home available to him in either Contracting State, 
he shall be deemed to be a resident of the Contracting State 
in which he has an habitual abode; . -

~) if he has an habitual abode in both Contracting States or in 
neither of them, he shall be deemed to be a resident of the 
Contracting State of which he is a natianal; 

d) if he is a national of both Contracting -States or of neither 
of them, the competent authorities of the Contracting States 
shall settle the question by mutual agreement. 

3. Where by reason of the provisions of paragraph I, a person 
other than an individual is a resident of both ~ontracting 
States, then it shall be deemed to be a resident of the 

rcontracting State in which its place of effective management is 
situated. 

Article 5 

Permanent establishment 

1: For the purposes of this Agreement. the " term "permanent 
-E;'stablishment" means a fixed place of business through which the 

business of the enterprise is wholly or partly carried on . 
• 
I 
-

2. The term "permanent establishment M shal~ include especially: 

a) a place of management; 

b) a branch; 
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c ) an office; 

d) a store or other ,s ales outlet; 

e) a factory; 

' r) a work.shop; 
, 

' }...a warehouse in relation to a person 
facilities for others; 

h) a permanent sales exhibition; 

i ' 
prov I ding 

! 
I , 
i 
I 

storage 

i 
J 

i) a mine, a quarry, an oil or gas wel" orl any other place of 
extraction of natural resources; I 

I 
j) a building site or construction, install 'ation or assembly 
. ,project or supervisory activities in connection therewith, , 

where such site, project or supervisory ;activity continues 
for a period of more than six months; I , 

k) an installation or structure ' used for the exploration or 
development of natural resources for more than 90 days; and 

I' 
1) the furnishing of services other than in~luded services as 

defined in Article 12, within a Contra~ting State by an 
enterprise 
if; 

through employees or other p-ersonnel, but only 
, 

I 
(1) activities of that nature continue within that State for 

a period or periods aggregating more than 90 days within 
i 

I 
any twelve-month -period; or 

(i i) the servi ces are performed wi thi n; that State for a , 
related enterprise (within the me,aning of paragr-aph 1 of 

Article 9) for a period or periods aggregating , more than 
~n rl~v~ within any twelve-month period. 
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; 

3. The term I'permanent establishment" 

include: 

shai 1 not be deemed to 
I 

.) the use of facilities solely for ~he pUrpose of storage or 
display of goods or merchandise belonging td the enterprise; . I 

b) the maintenance of a stock of goods or · merchandise belonging 
to the enterprise solely for the purpose of storage or 

display; I 
c) the maintenance of a stock ·of goods or! merchandise belonging , 

to the enterprise solely for the purpose of processing by 
another enterprise; 

d) the maintenance of a fixed place of business solely for the 
or for collecting purpose of purchasing goods or merchandise 

I 
information, for the enterprise; 

e) the maintenanc~ of a fixed place of bu~iness solely for the 
i 

purpose of advertising, for the supply of information or for . : 

scientific research, being activities solely of a 
: 

preparatory or auxiliary character in ithe trade or business 
of the enterprise. 

I , 
4. A person acting in a Contracting Stat~ for or on behalf of an 
enterprise of the other Contracting State - other than an agent 

, of an independent status to whom paragraph 5 applies - shall be 
~ ; , 

deemed to be a permanent establishment o~ that enterprise in the 
first-mentioned State if: i 

I 
Ii) he has and habitually exercises in !tha( State, an 

authority to ~egotiate and enter into contracts for or on 
behalf of the enterprise, unless h~s activities ate 
limited to the purchase of goods or merChandise for the 
enterprise; or 
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(ii) he habitually maintains in the first~mentioned Contracting , 
State a stock of goods Or merchandls~ from which he 
regularly delivers goods or merchandise for or on behalf 
of the enterprise; or 

(iii) in so acting, he manufactures or processes in that State 

for the enterprise goods or merchandise belonging to the 
I ' enterprise, provided that this provisiori shall apply only 

in relation to the goods or merchandise so manufactured or , 
processed. 

5. An enterprise of a ~ontracting State sh~ll not be deemed to 
; 

have a permanent establishment in the othe~ Contracting State 
merely because it carries on business in that other State 
through a broker,general commission agent !or any other agent of 

I 
an independent status, where such persons are acting in t'he 

ti rdinary course of their business. Hawever J when the activities 
.. 

of such an agent are devoted wholly or almost wholly on behalf 
of that enterprise or for the enterprise and other enterprises 

which are .controlled by it 
he would not be considered 

or have a controlling interest in • 
an agent of an i,ndependent status 

within the meaning of this paragraph. 

.. 

it • 

6. The fact that a company, which is a resi,dent of a Contracting 

State controls or iscontro·l1ed by a companiy which is a resident 
i 

~f the other Contracting State. or which ca"rries on business in 
, 

that other Contracting State (whether through a permanent 
establishment or otherwise). shall not, of ;itself, constitute , 
for either company a permanent establishment o~ the other. 
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Article 6 

Income from immovable prope r ty 
I 

i 
1 . Income from immovable property may be tax ed in the 

i 
Contracting State in which such property is Situated. 

2. The term "immovable property" shall be de~ine~ in accordance 

with trie law of the Contracting State in Whi ~ h the property is 
situ a ted. The term sh'all in any case include : property accessory 

, 
to imm ovable property, livestock and equipme ht u~ed in , 
agriculture and fore s try, rights to which the provisions of 

, t 

gener al law respecti 'ng landed property apply; usufruct of , 
imm ovable property and rights to variable or, fixed payments as 
consideration for the working of, or the right to work, mineral 
d ~ posits, oil well s, quarries and other place:s of extraction of 
natural resources. Ships and aircraft shall ~ot be regarded as 
immovable property. 

3. The provisions of paragraph 1 shall 
I 

appl ~ to income derived 
i 

from the direct use, letting, or use in any iother form of im­
movable prope r ty. 

i 
4 , The provisions of paragraphs 1 and 3 shall also apply to the 

" 

inc ome from immovable property of an enterp ~ ise and to income 
f rom immovable ptoperty us'ed for the perfor~ance of professional 
servtces. 
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Article 7 

, 
Business profits 

I. The business profits of an enterprise of a Contracting State, 
~her than the profits from the operation of ships in interna­
tional traffic, shall be ta xable only in that State unless the 
enterprise carries on business in the other ~ontracting State 
through a permanent establishment situated therein. If the 
enterprise carries on business as aforesaid,! the profits of the 
enterprise may be taxed in the other State but only so much of 
them. as is directly or indirectly attributable to that permanent 
establishment. · 

, 
2. Where an enterprise of a Contracting State carries on 
business in the other Contracting State through a permanent 
establishment situated therein, there shall in each Contracting 

, 
State be attributed to that permanent establishment the profits 
which it might be expected to make if it were a distinct and 
separate enterprise engaged in the same or similar activities 
under the same or similar conditions and dealing wholly 
independently with th~ enterprise of which it is a permanent 
establishment. 

3. In the determination of the profits of a permanent 
establishment, there shall be allowed as deductions expenses 
which are incurred for the purposes of the permanent 
establishmen~, wh~ther in the State in which the permanent 

, establishment -is situated or elsewhere. " Exec utive and general 
administrative expenses shall be allowed as deductions in 

, 

accordance with the taxation laws of that State. Nothing in this , 
paragraph shall t however, authorise a deduct ~ on for e xpenses 
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4. ' In so fa r as It has been customary In a Contracting State to , 
determine the profits to be attributed to a petmanent . , 
establishment on the basis of an apportlonment : of the total 
profits of the enterprise to Its varlo~s parts, nothing in 
~~ragraph 2 shall preclude that Contracting State from 
determining the profits to be taxed by such an apportionment as 

,.cix be customary; the method of apportionment adopted shall, 
however, be such that the result shall be in accordance with the 
principles laid down in this Article. , 

, 

, i 
i 
i 

5. No profits shall be attributed to a permanent ~stablishment 
by reason of the mere purchase by that perma nent estJbllshment 
of goods or merchandise for the enterprise . 

. , 
I , 

6. Where profits Include Items of Income which are dealt with 
separately In other Articles of this Agreement, then the 
provisions of those Articles shal l flot be affected by the 
provisions of this Article. 

Article 8 

Air transport 

! . 
1 

1 
I , 
, 
1 , 

1. Profits from the operation of aircraft in international 
traffic shall be taxable only In the Contracting State In which 
the place of effective management of the enterprise is 
situated. 

i , 
2. The prov isi ons ~f paragraph 1 shall also apply to profits 
from the participation in a pool, a joint business or an 

. -..... ". " 
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Asso~lated enterpris~s 

Where 

a) an enterprise of a Contracting State pirticipates directly or 
indirectly in the management. control or capital of an enter­
prise of the other Contracting State, or 

b) the same persons participate directly or indirectly in the 
management, control or capital of an enterprise of a Con­
tracting State and an enterprise of the: other Contracting 
State, 

, 
and in "either case conditions are made or ~mposed between the 
two ent~rprises in their commercial or financial relations which 
differ from those which would be made between independent enter­
prise~, the~ any p~ofits which would. but ~or those conditions, 

have accrued to one of ·the enterprises, but, by reason of those 

conditions, have not so accrued, may .be in ~ luded in the profits 
of that enterprise and taxed accordingly. 

Article 10 

Dividends 

1. Dividends paid by a company which is a resident of a Con-, 
tracting State to a resident of the other Contracting State may 
b( taxed in that other State. 
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and according to the laws of that State, but if the recipient is 
the beneficial owner of the dividends the tax so charged shall 

• 
not exceed 15 per cent of the gross amount of the dividends. 

This paragraph shall not affect the taxation Of the company in 
·Tespect of the profits out of which the dividends are paid. 

3. The term "dividends" as used in this Article means income 
from shares, Iljouissance" shares or "jouissance" rights, mining 
shares, founders' shares or other rights, not .being debt­
claims, participating in profits, as well as income from other 

corporate rights which is subjected to the s~me taxation 
treatment as income from shares by the taxation law of the State 
of which the company making the distribution is a resident. 

4. The provisions of paragraphs 1 and 2 shall not apply if the 
beneficial ~w~er of the dividends, being a resident of a Con­
tracting State, carries on business in the other Contracting 
State of which the company paying the dividends is a resident, 
through a permanent establishment situated therein and the 
holding in respect of which the dividends are paid is 
effectively connected with such per~anent establishment. I'n such 

. a case the provisions of Article 7 shall apply. 

5. Where a company which is a resident of a Contracting State 
derives profits or income from the other Contracting State, that 

• 
other State may not impose any tax on the dividends paid by tile 

company, excep,t insofar as such dividends are paid to a resident 
of that other State or insofar as the holding in respect of 
which the dividends are paid is effectively connected with a 
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the undistributed profits consist wh olly or partly of profits or 
income arising in such other State. 

Article 11 

Inter es t 

1. Interest arising in a Co ntracting State and paid to a resi­

dent of the other Contracting State may be taxed in that other 

State. 

2. However~ such interest may also be taxed in th e Contracting 

State in which it arises, and according to the laws of that 
State, but if the reCipient is the beneficial owner of the 

interest the tax so charged shall not exceed 15 per cent of the 
gross amount ' of interest. 

3 . Notwithstanding the provisions of paragraph 2. where th e 
interest is paid to a bank carrying on a bona fide banking 
business or , to an enterprise which holds directly or indire ct ly 

. at least 20 per cent of the capital of the company paying the 
interest which are a resident of the other Contracting State and 

are the beneficial owner of the interest, the tax so charged 
in the Contracting State in Which the interest arises sha ll not 
exceed 10 per cent of the gross amount of the interest. 

4 . Notwithstanding the provisions of paragraphs 2 and 3, 

a) interest arising " in Switzerland and o~i~ tn • ~ ... 
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by any institution specified and agreed in letters exchanged 
between the competent authorities of the Contractillg States. , , 

b} interest arising in India and paid to a resident of Sw it zer­
land shall be taxable only in Switzerland if it is paid in 

respect of a loan made. guaranteed or insured. or a credit 

extended, guaranteed or insured under the Swiss provisiorls 

regulating the Export or Investment Risk Guarantee or by any 
instituti on specified and agreed in letters exchanged between 

the competent authorities of the Contracting St ates; 

c) interest arising in a Contract ing State and paid to a 

resident of the other Contracting Sta te engaged in the 
operation of aircraft in internationa l traffic shall be 

taxable only in that other State to the extent that such 
interest is paid on funds connected with such activity; 

d) inter est arising in India and paid to a resident of Switzer­

land shall be exempt from Indian tax if the loan or other 
indebtedness in respect of which the interest is paid is an 

approved loan. The term "approved loan" means any loan or 

other indebtedness approved by the Gov e rnment of India in 

this behalf. 

5. The term "interest" as used in this Article means income from 

"debt-claims of every kind. whether or no~ secured by mortgage 
and whether or not carrying a right to n~r~~ ~ ~ "' " ' 

oris orofit'c- ~ -' " 
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' tracting State, carries on business in the other Contracting 
State in which the interest arises, through a permanent 

establishment situated therein, and the debt-claim in respect of 
which the interest is paid is effectivel y connected with such 
permanent establishment. In such a case t he provisions of 
Article 7 shall apply. 

7. Interest shall be deemed to arise in a Contracting State when 
the payer is that State itself, a political subdivision, a local 
authority or a resident of that State. Where, however, the per­
son paying the interest, .whether he is a resident of a Contract­
ing State or not, has in a Contracting State a permanent estab­
lishment in connection with which the indebtedness on which the 

, 
interest is paid was incurred, and such interest is borne by 

such permanent establishment, then such interest shall be deemed 
to arise in the Contracting State in which the permanent 
establishment is situated. 

8. Where, owing to a special relationship between the payer and 
the beneficial owner or between both of them and some other . 
person, the amount of the interest paid. having regard to the 
debt-claim for which it is paid, exceeds the amount which would 
~ave been agreed upon by the payer and t he beneficial owner in 
the absence of ~uch relationship, the provisions of this Article 
shall apply only to the last-mentioned amount. In that case, the 
excess part of the payments shall remain taxable according to 
the law 6f each Contracting State, due regard being had to the 
other provisions of this Agreement. 
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Article 12 

Royalties and Fees for Incl~ded Services 

1. Royalties and fees for included services arising in a 
Contracting state and paid to a resident of the other 

~--'-- . . 
, Contracting State may be taxed in that other State. 

2. However, such royalties and fees for included services may 

also be taxed in the Contracting State in which they arise and 
according to the laws of that State; but if the beneficial owner 
of the royalties or fees for included services is a resi .dent of 
the other Contracting State, the tax so char~ed shall not 
exceed: 

a) in the case of royalties referred to in sub-paragraph a) of 
paragraph 3 and fees for included services referred to in 

sub-paragraph b) of paragraph 4 of this Article: 

(i) during the first five taxable years for which this 
Agreement has effect. 

(A) 15 per c,nt of the gross amount of the royalties or fees 
for included services as defined in t his Article, where 

the paydr of the royalties or fees is "the Government of 
that Contracting State. a political sub-division or a 
public sector company; and 

(8) 20 per .cent of the gross amount of t he royalti e s or fee s 

for included services in all other c a ses; and 

(ii) during the ' subsequent years, 15 per cent of the gross 

amount of royalties or fees for included services; and 
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b) in the case of royalties referred to in sub-paragraph b) of 

'parag,rap ,h 3 and fees for include~ se,rvices referred to in 

sub-para~raph a) of paragraph 4 of this Article, 10 per cent 

of the gross amount of such royalties or fees for included 

services .. 

3. The terfu "royalties" as used in this Article means: 

a) payments of any kind received as a consideration for the use 

of, or the right to use, any copyright of a literary. 

artistic, or scientific work. including cinematograph films 

o~ work on film. tape or othe~ means of reproduction for use 
in connection with radio or television broadcasting. any 
patent trademark, design or model I plan, secret formula or 

process, gr f~r information concerning industria) i commercial 

or scient; fic experience; and 

b) payments of any kind received as consideration for the use 

of. or the right to use, any inoustrial. commercial. or 

scientific equipment. 

4. For purposes of this Article the term i11fees for included 
services)) means ·: 

a) payments of any kind to any person in consideration for the 
rendering of any technical or consult.a·ncy services (including 
through the provision of services of technical or other 
personnel) if such services are ancillary and subsidiary to 
the app1ication or enjoyment of the right. for which a 
payment described in sub-paragraph b) of paragraph 3 i s 

received; 
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through the provision of services of technical or other 
personnel) if such services: 

(i) are ancillary and subsidiary to the application or 
enjoyment of the right, property or information for 
which a payment described in sub-paragraph a) of 
paragraph 3 is received; or 

(ii) make available technical knowledg e , experience, skill, 
know-how or processes, or consist of the development and 

I 

transfer of a technical plan or technical design. 

5. Notwithstanding paragraph 4, 'fees for included services' 
does not include amounts paid: 

a) for services that are ancillary and subsidiary, as well as 
inextricably and essentially li~ked, to the sale of 
property; 

b) for teaching in or by educational institutions; 

c) for services for the personal use of the individual or 
individuals making the payment; or 

dl to an employee of the person making the paymen~~ or to any 
individual or firm of individuals (other than a company) for 
professional services falling under Article 14. 

6. The provisions of paragraphs I and 2 shall not apply if the 
beneficial owner of the royalties or fees for included 
services, being a resident of a Contracting State, carries on 
bUsiness in the other Contracting State in which the royalties 

. j. 

or fees for included services arise, throu9h a permanent 
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effectively connected with such permanent establishment. In such 
case, the . provisions of Article 7 shall apply. 

7. Royalties and fees for included services shall be deemed to , 
arise in a Contr~cting State when the payer is that State 

itself, a politlcal sub-division, a local authority or a 

. resident of that State. Where, however, the person paying the 
royalties or fees for incl·uded services. whether he is a 

resident of a Contracting State or not. has in a Contracting 
State a permanent establishment in connect'ion with which the , 

liability to pay the royalties or fees for included services 
was incurred. and such royalties or fees for included services 

are borne by such permanent establ ishment, then such royal ties 

or fees for included services shall be deemed to arise in the 
State in which the permanent establishment : is situated. 

8. Where, by reason of a special rel'ationship between the payer 

and the beneficial owner or between both of them and some other 

person, the amount of the royalties or fees for included 

services paid exceeds the amount which would have been paid in 
the absence of such relationship, the provisions of this article 

, 
shall apply only to the last-mentioned amount. In such case, the 
excess part of the payments shall remain taxable according to 

the laws of each Contrac~ing State, due regard being had to the 

~~her provisi6ns of this Agreement. 

Article 13 

Capital ga, ns 
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situated in the other Contracting State mal be taxed irl that 

other State. 

"2. Gains from the alienation of movable property f orm1ng par t of 
:the business property of a permanent establjshment which a n en­
~e rprise of a ,Contracting Sta te has in the 6ther Con tractin g 

Stat e , in c luding such gains from the aliena~ion of s uch a 
permanent esta~lishment (alone or with the ·~hole enterpris e), 

may be taxed in that other State. ! 
! 
i 

3. Gains from the alienation of ships or aircraft operated in 

international traffic, or movable property ~er taining to th e 

operation of such ships or aircraft, shall be ta xab le only in 

t he Cont ra ct ing State in which the pl ace of :effective manag eme nt 
I 

of the en terpr ise is sitUated. 1 

4. Gain s from the alienation of shares of a Icompany, ttle , 
property of which consists principally of i mmovabl e pr ope rt y 
situated in a Contracting State, may be taxed in th a t State. 

5. a) Gains from the alienation of shares in a company which is 
• resid ent of a Contracting State sha ll be taxable only in 
the Coritracting state of which the alienator is a 
resident. 

b) Notwithst a nding the provision of s ub - para g raph a ). III(li a 
may ta x gains froln the alienation of shar es in a co ulp a ny 

which is a resident of India 

(i) if the shares form part of at l e a s t a 10 pe r c ent 
, 

interest in thp r~nit~l c+ ~r ~ ~~ ~ ~- ~ 



- 23 -

( i i) i not her cas e s i f the ali en at; 0 n h ak. e s p 1 ace tOll 

resident of that State. 

In these cases the provisions of parairaph 1, 

sub-paragraph b) of ArtiCle 21 shall a'pply. 

o. ;Gains from the alienation of any properti: other than that 

referred to in paragraphs I, 2, 3, 4 and 5, ~hall be taxable 
only in the Contracting State of which the a ienator is a 
resident. 

Article 14 

Personal Services 

1 

1. Subject to the provisions of Articles 15, r7, 18, 19 and 20, 
salaries, wages and other similar remuneratio~ in respect of an 

_employment as well as income in respect of prbfessional services' 
~ 

or other activities of an independent charact¥ r. derived by an 
individual' resident of a Contracting State, s hall be taxable . 
only in that State, unless the employment, se r vices or 
activities are exercised or performed i.n the other Contracting 

State. If the e~ployment. se~vices or activit ~ es are so 
:rx;rcised Or performed, such remuneration or fncome as is 
derived therefrom may be taxed in that other State . 

. , 
2. Notwith ·stari~ing the provisions qf paragraph 1. remuneration 
.3I income derived by a resident of a Contractf:ng .State in 
respect of an employment, services or activiti~s exercised or , 
performed in the other Contracting State . 
in the first-mentioned State if: 

shall be taxable only 
i 
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, 

aJ the recipient is present in the other State for a period or 

, J 

c J 

periods not exceeding in the aggregate 183 days in the 
fiscal year, and 

the remuneration or incom e i s paid by, o ~ on behalf of, 
person who i s not a res 'ident of the othe r. 5 ta te , and , 

I , 
the remuneration or income i s not borne by a permanent 
establishment which that person has in th'e other State . 

" 

a 

3. Notwithstanding the preceding provisions of this Articl., 
remuneration de~ived in respect of an employment exercised 
aboard a ship or aircraft operated in international traffic 

shall be taxaQle only in the Contracting State in which the 
olace of effective management of the enterprise is situated. 

Article 15 

Directors l fees 

Directors' fees ' and similar payments derived by a resident of a 
Contracting State in his capacity as a member of the Board of 
Directors of a company which is a resident of the other Con­
tracting State shall be taxable on1y in that other Contracting 
State. 

Article 16 

Art i stes and ath l etes 



- 25 -

television artistes and musicians) or athletes, fran! their 
personal activities as such shall be taxable only in the , 
Contracting Sta~e in which these activities are exercised. 

I 
! , 

2. Where income as a result of personal activities as such 
.~x~rcised in a Contracting State by an entertainer or athlete 
accrues not to that entertainer or athlete himself but to , 
another person, that income may. notwithstanding the .provisions 
of Articles 7 'and 14, be taxed in that Contracting State. 

3. The provisions of paragraphs 1 and 2 shall ' not apply if the , 
visit to a Contracting State of the entertainer or the athlete 
is directly or indirectly supported, wholly or substantially, , 
from the public funds of the other Contracting State, including 

'-----any pol "itical sub-division, local authority or statutory body of 

that other State. 

Article 17 

Pension and Annuities 

,. Any pension (other than a pension referre( to in Article 18) 

llr°annuity derived by a resident of a Contracting State shall be 
taxable only in that State. 

2. The term 1'~eos1on" means a periodic payment made in 
consideration of past employment or by way ofcompensat1on for 
.r 
injuries r'eceive.d in the course of the perfort,ilance of services. 
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period of time, under an obligatiQn to make the payment s in 

return for adequate and full consldera,tion fn money or money' s 

worth. 

Article 18 

Government rem uneration and pe~sions 

1. Remuneration, other than a pension, ,paid by the Government of 
a Contracting State to any individual wh o iS l a citizen of that 

1 
State in resp'eet of services rendered in the :discharge of 

governmental functions in the other Contracting State shall be 
taxable only in the first-mentioned State. i 

i 

\ 
2. Any pension paid ' by the Government of a Contracting State to 

"any individual in respect of services rendered shall be taxable 

only in that Contracting State. 

i , 
3 .. The provisions of paragraphs 1 and 2 of th~s Article shall 
not apply to payments in respect ~f services rendered in 

conne c tion with any business carried on by th ri Government of 

either of the Contracting States for the purpose of profit. 

! ' 

4. For the purposes of this Article, the term :OI Gavernment" sha ll , 
include any State Government. canton or lo c al 'or statutory 

authority of either Contracting State and in particular the 
, 

Reserve Bank of India and the Swiss National Bank. 
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Article 19 

Students and apprentices 

1. Payments which a student or . business apprentice who is or was 
' mmediately before visiting a Contracting St ~ te a resident of , 
the other Contracting State and who is present in the 
first-mentioned State solely for the purpose ' of his education or 
training receives for the purpose of his mai~tenance, education 

or training shall not be taxed in that State; provided that such 
payments arise from sources outside that State. 

2. In respect of grants, scholarships and remuneration from 
employment not covered by ~aragraph 1, a student or business 
~pprentice described in paragraph 1 shall, i ~ addition, be 
entitled during such education or training to ' the same , 
exemptions, reliefs or reductions in respect of taxes ",vailable 

, 
to residents of the State which he is visiting. 

Article 20 

Professors, Teachers and Resear ~ hers , 

1. An individual who is or was a resident of ~ Contracting State , 
and who visit~ the other Contracting State fo ~ a period not 
exceeding 24 months for the primary purpose of teaching or , 
engaging in res~archJ or bo~hJ at a universit~ or other 
recognised educational instituti·on shall be exempt from tax in 
that other Contracting State on his income from persona1 
services for teaching or research at the university or the 
recognised educational institutinn . 
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. 
2. This Article shall not apply to income t ram research if s uch , 
research i s undertaken primarily for th e p ~ ivate be nef it of a 

-specific person or persons , 

Article 21 

, 
Elimination of double taxation 

1. a) Subject to any provisions of the law Of India which may , 
from time to time be in force and whi ~ h relates to the . 
relief of taxes paid in a country outside rod-ia, where a 

resident of India derives income whicri, in accordance with 
the provisions of this Agreement, may \be taxed in , 
Switzerland, India shall allow as a deduction from the tax 

on the income of that resident an amo~nt equal to t~e 
; 

income tax paid in Switzerland whethe ~ directly or by 
• 

deduction. Such deduction snall not, however. exceed that 
part o'f the income fa x (as computed be ~ ore the dedu ct i on , 

, is given) which is attributable to the : income which may be 

taxed in Switzerland. \ 
i , 

b) Where a resident of Switzerland derives gains from the 

alienation of shares which may be taxe d in In-dia according 

to Article 13, paragraph 5, sub-paragraph b), India shall 
allow as a deduction from tax on that inc ome. an amount , 
equal to the income tax paid in Switzer'land on these 

capital gains. The deduction shall not .\ however. exceed , 
that part of the Indian incolne tax, whith is il"po sed 011 
these capita_l gains. 

2; a} Where a r'esident of Switzerland derives \ income which, in 
accordance with tha n~_"~_~ 
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provisions of sub-paragraphs b), c) and d), exelnpt such 

income from tax but may, in calcul"ating tax on the , 
remaining income of that resident : apply the rate of tax 

which would have been applicable if the exempted incolne 

had not been so exempted; provided ~ however. that such 

exemption shall apply to gains ref'rred to in paragraph 4 

of Article 13 only if actual taxation of such gains in 

India is demonstrated. 
, 
'i 
\ 
\ 

b) Where " a resident of Switzerland derives dividends. 

interest. royalties or fees for inc l uded services which, 

in accordance with the provisions of Ar~icles 10, 11 and 

12, may be taxed in India. Switzerla·nd shall allow, upo" 

request) a relief to · such resident. Jhe relief may consi s t 

of 

(i) a credit from the Swiss tax 

resident of an amount equal 

, 
• 
i 
\ , 

on lthe 

to \t he 

income of th\lt 

tax levied in 

India i~ accordance with the provisions of Articles 

10, 11 and 12: such credit shall not, however, 
; 

exceed that part of the Swiss tax, as computed 

before the credit is given, whi Sh is appropriate to 

the income which may be taxed in India; or 
\ , , 

(ii) .3 lump sum reduction of the Swiss tax; or 
\ 
! 

(iii) a partial exemption of such dividends, " interest, 
royalties or fees for included services franl Swiss 

tax. in any case "consisting at l~ast of the 
deduction of the tax levied in India fronl tile gross 

amount of the dividends, interest ~ royalties or fees 

for included services. 

\ 
Switzerland shall determine the applicable ~elief and 

regulate the procedure in accorrl~nr~ 
,, ~ .. 
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::::;:t::::t~:n~he Swiss Confederation \ or the avoidance of 

c) Notwithstanding the prov151ons of sub-p~ra9raph b), where a , 
resident 6f Switzerland derives interest, royalties or fees 

I 
for included services which, in accordan~e with Articles 11, , 
paragraph 2 and 12, paragraph 2, sub-par~graph a} may be 

taxed in India, Switzerland shall al1ow, ~ upon request, a 
\ 

relief to such resident which may consis t of , 
i 

(i, A. a dedu~tlon of 5 per cent of the !gross amount of such 
i nterest referred to in Article rl, paragraph 2; 

i 
B. during the first five calendar ye~rs "for w~i~h this 

Agreement has effect, \ 
(1) for roy 'alties and fees for in t luded service s 

I 

( 2') 

referred to in Article 12, pa~a9rapll 2, sub-
paragraph a)(I) (A): \ 

\ 
aa) a deduction of 5 per cent ~of the gross amount 

of royalties or of fees for included services , . 

covered by Article 12 , 

paragraph b)(I); 
par~agraph 4, sub­, 

\ 
\ 

bb) . a' deduction of 10 per cent l of the gross 
amount of fees for included services cove~ed , 
by Article 12, para~raph 41 sub-

paragraph b)("); . \ 

fo r royal tie,s and fees for incl ~uded services , 
referred to j n Article 12, 'paragraph 2 , sub-
paragraph a )( I ) ( B) : 

\ 
aa) a deduction of t n no. ,.. ... ~ .. , -
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I 
services covered by Art i cle 12, par ag raph 4 , 

sub-paragraph b)(i); \ 

\ 
bb) a deduction of 15 per cent of the gross 

amount of fees for in c lu\ded s er vi ce s covered 
i 

by Article 12, paragraph! 4, sub-

paragraph b)(ii); 1 
\ 

C. during the subsequent years for ~hich this Agre eme nt 
has effect : 

\ 
aa) a deduction of 5 per cen~ of the gross amount , 

of royalties referred to ~n Article 12 , , 
paragraph 2, sub-paragrap~ a)(ii) or of f ees 

I 
for included services cov~red by Article 12, 
paragraph 4, sub-paragraph b)(i); 

\ 
bb) a deduction of 10 per ce ni of tIle gr oss 

: 
amount of fees for includ ed services co vered 

by Article 12, paragraph (, sub-
parag rap h b)(ii); \ 

I 

(i ~ ) a credit from the Swiss tax on the in c ome of th at , 
resident, as computed by reference to , the rel ief , 
referred to in the foregoing sub-paragraph of an amount 

of \ 

\ 
A. 10 per cent of the gros s am ount of lthe intere st 

\ 

referred to in Article 11, paragraph 2; 

B. 10 , per cent of the gross am o unt o f ~he royal ti es 

referred to in Article 12. paragraph 2. sub­
paragraph a). and of the fees f o r i nc lud ed service s 

, I 
covered by Article 12, para .graph 4, jsub -
paragraph b)(i); 
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C. 5 per cent of the gross amount of the fees for , 
included services covered by Ariicle 12, paragraph 4. , 
sub-paragraph . b)(ii). 

I 

Such credit shall. however. be determined pursuant to 
the general principles of the relief referred to in 

sub-paragraph ~) of this paragraph.: 

d) ~here a resident of Switzerland derives ~ Interest dealt with 
In section 10(4) and 10(15)(iv)(c) of the Indian Income Tax 
hct of 1961 and referred to In Article II, paragraph 4, 
~ub-paragraph d), Switzerland shall allow, upon request , a 

~ el lef to such resident of an amount equ'al to 10 per cent of 
~he 9ros~ amount of- the interest. 

Article 22 

Non-discrimination 

I 
1. The nationals of a Contracting .State shall not be subjected 
in the other Contracting State to any taxat~on or any . 
requirement connected therewith which is other or more , 
burdensome than the taxation and connected requirements to which 
nationals of that other State in the same- circumstances and 

under the same conditions are or may be subjected. 

! 
i 
\ 

2. Nothing contained in this Article shall be construed a s 
obliging a 'Contracting State to grant to pe~sons not residents 
in that State any personal allowances, reliefs and reductions 
for taxation purposes which are by law avai i able only to per s ons 

who are so resident. 
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3. Enterprises of a Contracting State; the capital of which is . . 

wholly or partly owned or controlled. directiy or indirectly. by , . 

one or more r.sidents of the other Contracti hg State. shall not 

be subjected in the first-mentioned Contra c t ~ng State to any 

~axation or any requirement connected therewith whicll is otller , 
or more burdensome than the taxation and conn ec ted r eq uireln ents 
' \ ; 

$0 which other similar enterprises of that first·mentioned State ., 
are o~ may be subjected in t~e same circumst~nces and under the 
same conditions. 

, 

4. In this Art;-cle, the term "taxation" means taxes which are 

the subject of this Agreement. 

Article 23 

, , 
Mutual agreement procedure 

, 
1 . Where a resident of a· Contracting State considers th a t the 

actions of one or both of the Contracting states re s ult or will 
result for him in ta xa tion not in ac co rdance !with this Agree-

; 
ment. he may. notwithstanding the remedies provided by the , 
national laws of -those States, present his c,se t o the competent 
authority of the Contracting State of which he is a resident. 

- i 
The case must be presented within three year s from the fir st , 
notification of the action givi"ng rise to ta xation not in 
accordance with the Agreement. l 

2. The competent authority shall endeavour, if the object i on "ap--
pear s to i"t to be justified an d if it is not ;itself ab le to 

, 
arrive at an a ppropriate solution, to resolve the case by mutual 

agreement with the competent authority of th ~ other Contracting 
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3. The competent authorities of the Contracting States shall 
endeavour to resolve by mutual agreement any difficulties or 

doubts arising as to the 

Agreement. They may also 

interpretation 'or appl icatian of the . 
consult together for .the eli,nination of 

double taxation in cases not provided for in the Agreement. 

~4. .The competent authorities of the Contractin~ States shall 
settle the limitations provided for in Articles 10, 11 and 12. 

5. The competent authorities of the Contracting States Inay 

communicate with each other directly for the purpose of reaching 

an agreement , in the sense of the ~receding paragraphs. When it 

seems advisable in order to reach agreement to have an oral 

exchange of opinions, such exchange may take place through a 

Com~ission consisting of representative s of the competent 

-authorities of the Contracting States . 

Article 24 

Exchange of Information 

1. The competent authorities of the Contracting States shal l 

exchange such information (being i nformation which is at their 
dy('posal under their respective tax.ation · laws in the normal 

course of administration) as is necessary for car ~ ying out the 
provisions of this Agreement in relation to tile tax.es Wllich are 
the subject of this Agreement. Any informatio n so exchanged 
shall be treated as secret and sha ll not be disclosed to any 
persons other than those concern ed witll the assessment and -... c~llection of the t 'axes which are the subject of this Agreement. 
No information as aforesaid shall be exchanged which won1" 

disclose any tr~~ ~ 
... .. . 
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2. In no case sha ll the provisions of this Article be construed 

a s impo s in g upon either of the Contracting States the obligation 

"to carry out administrative measures it ya ~ iance with th e 
regulations and prac"tice of e ith er Co n~racting State or which 

.would be contrary to its sovereignty, secu ~ ity or public policy 
or to supply particulars which are not procurable under its own 

)egislatiDn or that of the Stat e making appli ca tion. 

Article 25 

Diplomatic and consular offi:cials 

I 
Nothing in this Ag reement shall affect the :fiscal privilege s of , 
diplomatic or consular officialS under the ;general rules of , 
~ nternational l aw or under the provisions df special , , 
agreements. , 

Article 26 

Entry into force 

1. This Agreement shall come 1nto force when the Co ntracting 

5ta tes hav e notified each other through diplom at i c channels that 
, 

all legal require lnen ts and procedures. for giving effect t o tlli s 

Agreement have been satisfied. 

• • 

2. This Agre eme nt shall enter into force upon th e date of suetl 

-notification dnd its proviSi ons shilll llilVC ieff ce t: 
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a} in India, in respect of income 

begining on or after the first 
the calendar year in which the 

and 

arisihg in any fiscal year 
day o f April next following 

• 
Agreement enters into force; 

b) in Switzerland, in respect of income 1arisfng in any fiscal 

year beginning on or after the first ,day of January next 

following the calendar year in which 'the Agreement enters 
into force . 

i 
3. The Agreement between the Government ;of India and the Swiss 

Federal Council concerning the taxation ~of enterprises operating 

aircraft signed at New Oelhi on 28 Augus 't 1958 (in this Article 

called "the 1958 A9reem e nt") shall cease· to have effect with 

respect . to taxes to which the Agreement applies when the 

provisions of this Agreement become ef'fective in accordanc e witl) 
paragraph 2, 

4, The 1958 A9reement shall terminate on ' the expiration of the , 
last date on which it has effect in acco rdance with the 
foregoing provisions of this Article. 

Article 27 

Termination 

This Agree~ent shall continue in effect i,ndefinitely but eitller , 
of the Contracting States may, on or bef ore the tllirtietll day of 
June in any calendar year, give notice of terminatioll to tile , 
other Contrac~ing State and, in such event this Agreelnent shall 
cease to be effective: j 
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a) in India. in respect of inc ome arising in~ any f is ca l .year 

begi~ning on or after the first day of A~ril next following 
, . , 

the calendar year in which the notice 

given; and 
of !te rm inat io n i s 

I 
~ 

- 1r) in Switzerland, in resp ec t of income ar; s~;ng in any fis ca l 

:year be ginning on or after the fir s t da y ~f January ne xt 

1a llowlng th_ calendar ye ar In which th e ~oti ce of 
termlnation i s given. 

I~ WITNESS WHEREOF the undersigned, being 
thereto, have sig ned the present Agreement. 

i 
\ 

duly authorised 

I Done in duplicate at .... ~~.~~L.~' ..... this i .... . ~'~ .... .... da y 
( Tf ' .' ... : ·N~\(e..~9~~:., one thousand n; ne hundr'~ d and .11 .. ~~t.y. :r9":l t: ... 

in the Hindi, ' German, and Engli'sh language s ,i all the te xt s being 
-equally authentic, except 
te xt shall pre va il. 

For the Gover nm en t of 
the Republ ic of India: , 

, , 
in the case of doubt when th e Engl ish 

For the 
Fed er a l 

~. 
' i , 



PRO T 0 COL 

~ 
to the Agreement between the Republic 9f India and the Swiss 

j • 
Confederation for the avoidance -of double ;taxatlon with respect 
to taxes po income. I 

i 
At the signing of the Agreement concluded ~o-day between til. 

1 
Government of the Republic of India and the Swiss Federal 
""-, 
Council for the avoidance of double taxation with , 
taxes on income, the undersigned have agre ~ d upon , 
additional provisions ·which shall form an jntegral 

said Agreement. 

1. With reference to Article 5 
\ 

I 

respect to 
the fall owi ng 
part of the 

It is understood that the remuneration for l furnishing of 
services covere.d by the sub-paragraph 1) 01 paragraph , 2 shall be 

- taxed according to Article 7 or, on . reques~ of the enterprise. 

according to the rates provided for in paragraph 2. 
sub-paragraph a) of Article 12. 

, 
With respect to pa~agraph 3 of Article 5 it is understood that 
t.he maintenance of a stock of goods or merc"handise fo"r the 

purpose of delivery, or facilities used fo~~ delivery of goods , 
and merchandi se do not canst; tute a permane'n.t establ i shment as 

j 

long as the conditions of paragraphs 2 or ~ 
I 

are not fulfilled. I 
of the same Article 

Wit~ respect to paragraph 4 of Artic'le 5 i~ 'is understood that a 
person who habitually secures orders in a C~ntracting State 
·wholly or almost wholly for the enterprise itself, s·hal1 be 
deemed to be ~ permanent establ·ishment o~ t hat enterprise only . . . 
i~ such person habitually represents to per~ons offering to buy 
~ , 
goods or merchandise that acceptance of an 6rder by s uch person 

constitutes the agreement of the enterprise ~ to s·upply goods ·or , 
merchandise under the terms and conditions ~ np~ifiprl in tho 
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2. With r.ference to Article 7 

With respect to paragraph 1 of Art icle; 7 it is under s t ood th at 
the -words "directly or indirectly" meah, for ·t he purposes of 
this Article, that wh e re a permanent e's t ab l ishll1ent takes a n 

active part in ne gotiating, concluding ' or fulfilling contracts 

ente re d into by the enterprise, then, notwithstanding that other , 
pa~ts of the enterprise have also participated in ttl0s e , 
tran s action s, the re shall be attributed to the perm~nent 

establishment that proportion of profi t s of th e e nt er pris e 

arising out of those contra cts as the cont r;buti on of the 
• I • 

pe rm an ent es tablishment to those trans ac tions bears t o that of 

the enterprise as a whole. It is also ~nderstood that profits 

sh a ll be regarded as attributable to the perm a ne nt establishment 

to the above- mentioned extent, even when the contracts in 

question are mad e directly with the he i d office of the 

enterprise rather than with the permanent establishment. 

In the case of con tracts for the survey. supply. in sta ll at ion or 

construction of industrial, c·ommercial ·or scienti fic equipment 

or premi ses , or of public works, which :are carri e d out by an , 
enterprise .having a permanent establishment, in a Co nt ra c ting 
State the busines s profits of such permanen t es tablishment shall 

not be det e r mined on the ba s is of the tota l amount of tile 
contract, but shall be determined only ~n the basis of th at par t 

of the contract which i s effectively ca rri ed out by the , 
permanen~ e stablishment in th e State wh ere t he permane nt 
e s tablishment is situated; th e profit s r elated t o that part of 
th e contract which is carried out out s i~ e tilat COlltra ct in g St ate 
by · the head off; ce of th e enterpr; se sh~11 be taxabl e only; n 
the Sta te o f which th e enterprise 
the amount pa.y abl e i s not covered 
Article 12. 

is a ~esident. provided 
under i the provisions of , 

tlla t 
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3_ With reference to Articles 10, 11 and 12 , 
. J 

If after the sign_ture of this Agreement ~nder any Convelltion or , 
' Agreement be~ween India and a third State ~hich is a member of 

the DECO India should 1.imit its taxation it source on dividends, , 
~nterest, royalties or fees for included services to a rate 
~ 

l~wer or a scope more restricted than the rate or scope provided 

for in this Agreement on the said items of. income, then, , 
Switzerland and India shall, enter into negotiations without 

undUe delay in order to provide the same treatment to 

Switzerland as that provided to the third State. 

4. With reference to Article 12 

~t is understood that gains derived from the a1 ienation of a 

right or a property mentioned in paragraph !3 of Article 12 may , 
be taxed according to Article 7 or Article j13. However, gains 
derived from the alienation of any such right or property whiCh 

are contin~ent on the profits, productivity or use thereof may . , 
be taxed according to A~ticle 12. 

5. With reference to Article 23 

, 
~ith respect to paragraph 2 it js understood that if the mutual 
agr~ement p~ocedure has been introduced wit h in five years froln 
the moment when , the tax assessment became f~nal, then any 

; 

agreem~nt 'reached shall be implemented notwithstanding allY tilile 
limits in th~ domestic law of the Contracting States. 

I 
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In WITNESS WHEREOF the undersigned, being d~ly authorised 
thereto, have signed ttle present Protoi~'. 

New J> .LIt" :!,~ one in duplicate at ............... this -: ................. day 
. ' NOVD~hJU. tl d ' h d d' d /1;""t1 ,{W" ' ai, .... . ..... , .......... one IQU5an nIne un re an .. ~ .. , .. ... . ...... ' 

lin ' the Hindi; German and English languages, ' all the texts being 
equally authenfic, except in the case of doubt when the EIICJI i s h 

text shall prevail. 

For the Government of 
the Republic of India: 

(T.S. SRINIVASAN) 
Cha i rman. 

,Central Board of Direct Taxes 
Ministry o f Finance. 

Notification No.: 6,1 <:;)..... 
F.NO.501/7(73-FTD 

, 
For tile Swi ss Federa l 

Coilncil: 

~11. /~G~~ I t· ' 
(JE~N" PI ERRE Z l!IINDlm) 
Ambassador of Sw i t7.FH"lnnrl 
in Innia. 

(v:. B. SRlNl VASAN) 

Joint secretary (FT&TR) 


